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Security Port, Over Private Lands la 
Mbonun

8129. DR. R. ROTHUAMA: Will the 
Minister of DEFENCE be pleased to 
refer to the reply given to Unstarred 
Question No. 4641 on 29-3-1978 and 
state:

(a) the main reasottt for the aecurltjr 
force* not occupying private lands,, 
gardens, etc. in the bean of the villa­
ges in Nagaland whieh 1$ also disturb- 
ed area like Miaoram;

(b) whether legal permits were ob­
tained from the village authorities by 
the security forces, for occupying those- 
private lands, gardens houses etc;

(c) if so, whether Those documents 
will be laid on the Table qf the House;

(d) if not, by which authority, either 
State or Central they had set up their 
posts in the heart of the villages, and 
whether the legal documents in regard: 
to them are proposed to be laid on the 
Table; and

(te) facts and figures regarding exact 
amount of compensation or house 
rents paid to aU families whose l*nds„ 
houses, compounds etc. have been 
occupied?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) There is 
nQ reason to imply that there is either 
any indiscriminate occupation of pri­
vate lands, gardens etc. in the heart oi 
villages m Mizoram, or any adverse 
discrimination involved! The location 
of posts of Security  ̂ Forces, in both. 
Nagaland as well as s“ Mizoram—as it 
would be anywhere—is determined 
strictly by essential security conside­
rations, towards assisting the Civil 
authorities in the maintenance of law 
and order and protection of law-abid­
ing Qitizeng against hostile and violent 
activities.

(b) to (e). The land for locating 
postq of Security Forcesin Mizoram is 
generally requisitioned’ through Civil 
Administration. In all cases, where- 
private land is occunpiea by the Securi­
ty Forces, compensation for such 
occupation is paid to the owners 
through local Revenue authorities. 
The relevant records and information 
will be available with the Civil Admi­
nistration.




